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 the  30th  November,  975  issued  by
 the  President  in  relation  to  the
 State  of  Uttar  Pradesh  together  with
 8  Memorandum  explaining  the  cir-
 cumstances  for  the  issue  of  the  Ordi-
 nance,  [Placed  in  Library.  See  No.
 LT-0079/78].

 Report  973  oF  WAKF  INQUIRY
 COMMITTEE,  NOTIFICATIONS  UNDER
 EssENTIAL  CoMMoniTIEs  Act,  1955,  U.P.
 SUGARCANE  (REGULATION  OF  SUPPLY  AND
 PurcHasE)  (AMENDMENT)  ORDINANCE
 975  &  ANNUAL  REPORT  OF  DEVELOP~

 MENT  COUNCIL  FOR  SUSAR  INDUSTRY
 FOR  1974-75,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAH  NAWAZ
 KHAN):  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Interim  Report
 i973  of  Wakf  Inquiry  Committee
 (Hindi  version).  [Placed  in  Lib-
 yary,  See  No,  LT-007/76].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodi-
 ties  Act,  955:—

 (i)  The  Sugarcane  (Control)
 Amendment  Order,  1975,  publish-
 ed  in  Notification  No.  G.S.R.  492  (E)
 in  Gazette  of  India  dated  the  2th
 September,  1975.

 (ii)  The  Sugarcane  (Control)
 Second  Amendment  Order,  1975,
 published  in  Notification  No.  G.S.R.
 542  (E)  in  Gazette  of  India  dated
 the  27th  October,  1975.

 (iii)  The  Sugar  (Price  Determina-
 tion  for  1975-76  Production)  Order,
 1975,  published  in  Notification  No.
 G.S.R.  57l  (E)  in  Gazette  of  India
 dated  the  29th  November,  1975.
 [Placed  in  Library.  See  No,  LT-
 10072/76],

 (3)  A  copy  of  the  Uttar  Pradesh
 Sugarcane  (Regulation  of  Supply
 and  Purchase)  (Amendment)  Ordi-
 nance,  975  (Uttar  Pradesh  Ordi-
 nance  No.  25  of  975)  (Hindi  and
 English  versions)  promulgated  by
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 the  Governor  of  U.P.  on  the  i7th
 September,  1975,  under  provisions
 of  article  23  (2)  (a)  of  the  Consti-
 tution  read  with  clause  (c)  (iii)  of
 the  Proclamation  dated  the  30th
 November,  975  issued  by  the  Pre-
 sident  in  relation  to  the  State  of
 Uttar  Pradesh  together  with  a
 memorandum  explaining  the  cir-
 cumstances  for  the  issue  of  the  Or-
 dinance.  [Placed  in  Library,  See:
 No.  LT-0073/76],

 (4)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the.
 Development  Council  for  Sugar  In-
 dustry  for  the  year  1974-75,  under
 sub-section  (4)  of  section  7  of  the
 Industries  (Development  and  Re-
 gulation)  Act,  95l.  ‘Placed  in  Lib-
 rary.  See  No.  LT-0074/76].

 CENTRAL  Excise  (First  AmptT.)  RULES,
 976

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Central  Excise  (First  Amendment)
 Rules,  976  (Hindi  ang  English  ver-
 sions)  published  in  Notification  No.
 G.S.R.  5  in  Gazette  of  India  dated
 the  3rd  January,  1976,  under  section
 38  of  the  Centra]  Excise  and  Salt  Act,
 1944,  [Placed  in  Library.  See  No,  LT-
 10075/76].

 NOTIFICATIONS  UNDER  FOOD  CORPORA
 tions  Act,  964  &  ESSENTIAL  CommMo-
 DITIES  Act,  1955,  ANNUAL  REPORTS  OF

 CENTRAL  WAREHOUSINS  CORPORA-
 TION  AND  FOOD  CORPORATION  OF

 Inpria  For  1974-75,  &  1972-73.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  I  beg  to  lay  on
 the  Table—

 dy  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of


